PUBLIC ANNOUNCEMENT
(Regulation I:I ui' the Insolvency md Bankrupicy Board of India

FOR THE ATTENTION OF THE STAKEHOLDERS OF
AMERO ASIA PRIVATE LIMITED

RELEVANT PARTICULARS
S. PARTICULARS DETAILS
1 |Name of corporate debtor Ambro Asia Private Limited
2 |Date of incorporation of 27/06/2007
corporate debtor
3 |Authority under which Registrar of Companies, Dehi

carporafe debtor is
ncorporated | registered
4 |Corporate Identity No. / CIN: U741400L2007PTC165276
Limited Liability identification
No. of corporate debtor

5 |Address ol the registerad Regd. Dffice: - 16/17 SF LSC Road, infront
office and principal office (it |14 to 23 LSC Madangir, Oppos#te ESPN Sports
any) of corporate debtor New Delhi — 110062

6 |Date of closure of Insolvency |21.05,2026

Resolution Process
7 lliquidation commencement |21.05.2026
date of corporate debtor
8 |[Name and registration numbes Name: - Pradeep Kumar

of the insolvency professional |IBBI Registration Number: -

acting as liquidator IBBLIPA-001/1P-P-02583/2021-2022/13981
9 |Address and a-mas of tha Pradeep Kumar

bquidator, as registered with | Address - EK-147, Eidavya Vihar, Sector -9,
the Board Vasundhara, Ghaziabad, Uttar Pradesh-
200112

Email-

10 |Address and e-mad to be used |Address - EK-H? EMavya Wlm Sector -9,
for cormespondence with the | Vasundhara, Ghaziabad, Uttar Pradesh-
kquidator 200012
Email-cirpofambroasia@gmail. com

11 |Lasi date for submission of  |20.06.2026
claims
Molice is haneby givan that the Mational Company Law Tribunal, New Delhl Court V1 has ordered the
correnancenan of liquidaton of the Ambro Asda Private Limited on 21042026,

The stskeholders af Ambro Asia Private Limited are hereby csled upan o submil ther claims with
proof on or batfone 20.06.202% io the liquidator at the address mantioned agasnst ilem No 10,

The financial credibors shall submil ther clams with prool by elecronic means only. All ofher creditors
may submi the claims with ha Proofin pamson, by post or by elacronic maans

Susmesion of false ormeleading proaf of clarrs shall afiract peraities

In case a stskeholder doas not submit its clakms during the liquidston proceas, the daims submitied by
such a stakeholder dunng the corporate insohency resclition process under the Insohency and
Bankruplcy Board of india (Insolvency Resolution Process for Corporate Persons) Raguistions, 2016,
shail be desmad o be submsed under saction 38

Sdi.
Pracesp Kumar

Liquidatar
Date: 23.05.2026 In the matter of Ambro Asia Private Limited

Place: Vasundhra, Ghaziabad IBBAYPA-001/1P-P-0258312021-2022/1 3581
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